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o THE CENTEAL ADMINISTRATIVE TRIBUNAL, CAIPUSR BENCH, JAIFUR
Date of Order: /0 ./.2_.:”'0,/
oa 303/96

Surezh Chandra Sharma s/o 3he Ram Vilas Sharma zged about
33 yesars, resident o Plot Mo, 4, Shriji Wagar, Durgapura,
Jaigy and presently posted 35 Postal assisgtint, Jaipur
Ccity, P.O., Jaipur, :

sece Appl icant,
versus

1. Union of India through Secratary to the Govt,
of India, Depiriment of rosts, Miniztry of
Comnuniication, Sanchar Bhawan, Wew D2lhi,.

D Chief Post Master ganeral, Raj2csthan Circle,
Jaipur.
3 3anior oui.CJ.lﬂL“DJent of Poct Office, Jail.»ur

City . Postal Divisién, Jaipur,
eese+ Respondents,

M, C,B, Sharma, Counzal for the applicant,
Mre X1, Shrimal, Counszel for the rEb]_JODJ'-'ntS.v

CORAM:

Hon'bls Mr. S.K. Agarwal, Member (Judicial).
Hon'kle Mr, Cogal Singh, Member (Administrative)

PEI" Y-IJN'L,;E ME, GOPAL 3INGH MEE IR (r.DI’TTTI”TF—sTIJ“)

Applicant, Suresh chandra Sharma, hzs prayed in this
application 'u/s 12 o ths Administrs tive @®ribunals Acﬁt,
1985, for a direction" ty the reslzondents to extend the
benefit of the judgeln‘sr{t df the H-ﬁn"k-le Tribunals to him

~as well, as also for a direction to tha ‘responden s‘to

‘count his sér"ice rendered as Reserve Trained Paol (RTP)
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hafore regularLSatlun for purposes of se2niority and promo-~

tion with effect from the date of his 1n1t1a1 appointm=nt

condoning the intermittent breaks, if anye. He hss also

claimed difference of wages treating him at par with ths .

reqular emplovees from the dazte of his inditial appointment,

2, We have heard thes leamed counzel for the parties

dnd havz gone thn@uqh thg recorag.

3. - The main contention of the leurnwd counael for the
respondents is thnt the orders passed by various Bz=nches
of the Tribunal are appiicable only to applicants tberein
and not to‘all similarly situzated persons. Ths learhed
counsel for the appiicant'haé relied on a decision of
this Bench of the Tribunal renderad in OA 699/93 (Mahipal
Jain V. Union of Mdiz and othsrs) datsd 175,94, which
reads as follows:-

"Heard the lzarned councel for ths parties and
have parused annzxure A-4, ths judgersnt of the
Central Administrative Tribunal, Chandigarh
Bench, decided on 25,9.91 in OA no. 1172/FB of -
1989 (Mrs, Puramjit Kaur & Mrs, Harssh Kumari
V. Union of India) and the Juﬂgeﬂbut of the
Ernalulam Bench in Oa no. 784/92 decided on
24,5,93., Th= judgernent of tha Chandlgarh Bench
has specifically mentionzd that the applicatiosn
iz £il=zd for the beenfit of higher pay scale and
on the bhasis of th2 juldgem:=nt it was observed by
the Tribunal that by pzrsons of similarly posts,
bar of limitztion will not arise, In fact, Arti-
clz 14 comes into play as the judgemsnt is a Law
and it ghownld e applisd ejuzlly in favour of
the similarly situated personz and  the respone-
dents showld not encourage the litigation by
giving ths bspefit only to those whd have apprro-
ach=2d this court and declining t> give baansfit
omY¥y to thoze who have not approached th2 Court,
We Jdirect the respondents to examine ths matter
of the applicants in the light of th=z zaid
judgemsnt and if the applica:nts 2re similarly
situvatzd pzirsons, then thez hepefit of the judge-
matit ¢f the Chandigarh Pench and Ernakulam B2nch
should be given to the applicants alsy. The
rocess of examination should be oompleted within
our ponths from the -Jate of receipt of a copy of

this order, O& is Jdisponz2d of accordingly with no
~order as to costs,®
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4, : In the circumstances of the precent case, we alsoy .
'&irect, following the Jdecisions given by th= Jabalp&r
Bench and thisg _Bench.oi ﬁhe Tribunal rendered in CA
653/91 (Kalu Rém Kumawat and Sardar Mal Yogi v, Union

of India and ;otherS) dated 12,9,95, tha:t the respondents
shall examine_the case of the applicant for grant of
minimum of ths regular pay scale of Pbétal.Assistant to
the épplicant ﬁith effezct from the dzte £rom which hs wWas
initially appointed to the Jdats when he was appointed as
Fostal assistant on a regularvbasié and to extend to him
the benefit of the minimum of th: regular scale of pay of
Postal Aésistant for the‘aforesaid periéd,‘if,the facts

of the casé are found to b: similar to the applicants in
‘TA Ho., 82/S6, all India Portal Employe2s v. Union of
Indis and 'othera, Jdzcided by the Jabalpur B2nch of the
Tribuhal on 1%,12,85, The reggondsnts shall Carry out

thié proe2:3 of =wanination in casa ofrﬁhe applicant and
grant,the neceséary'pay scile, if found admissible on such
examination, within a perisd of four wonths £rom the déte

of receipt of & copy of this order,
5. Taz 04 is decided accordingly with no ordzr as t
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(GOFPAL SINZH) . L (SaF AGAI-?:‘:C“PL)
MEMBER (&) ' ‘ MEMRER (J)
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costs,
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